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Demand to amend the Coastal Regulation Zone Notification, 1991 to
save demolition of houses of fishermen

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, on account of the Coastal Regulation Zone
Natification, 1991, about 8,000 houses on the sea coast of Goa are facing demdlition. Sir, the Coastal
Regulation Zone Naotification, 1921 came inta force with effect from 12th February, 1991, The Panraj
Bench of Bombay High Court has given certain directions to the Revenue authorities for supervising
105 kms. of Goa coastline and has directed them to demolish canstructions, built pricr to 1991 and in

the past 1991 period, in vidation of CRZ regulations and plans.

On 26th Beptembier, 2007, the Panaji Bench has issued directions to Panchayates and municipal
bodies in Goa to identifty all such structures existing as on 19971 and take action againgt all ather

structurers/extensions carried out without permission in accordance with the law.

There are about 4,553 structures which have come Up post 1991 on Goa coast, within 200 to 500
mtrs., and 2,272 structures, within 100 mtrs.

Sir, mast of these houses are occupied by fisher folk communities. Members of fisher folk
communities keep their fishing implements, mator and motor equipments, fishing implements, fishing
nets etc., in these houses.

Taking the circumstances into consideration, & way has to be found out to save these structures

which may be conzidered as violative of CRZ regulations.

The only remedy to do thig is to carry a Goa specific amendment to the CRZ 1II(i}) to protect
constructions as existing up to 1.1.2007 within the ‘No Development Zone', /.e. from o to 200, and,
then, to permit the exigting limit of constructions from twa times the number to four imes the number
of dwelling unite under CRZ i)

People of Goa are strongly agitated over the igsue as the axe is likely to fall on about 8,000

houges on the coastal belt of Goa. Any law which doss not recognize human sentiments s no law.
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MR. DEPUTY CHAIRMAN: Shri Rama Jals. ... (nteruptions .. ..

SHRI SHANTARAM LAXMAN (Goz) @ Sir, the Minister is here. Let him respond.
. (Interruptions ...

MR. DEPUTY CHAIRMAN: No. It is not possible. ...(Interryotions ... It is not possible. Shri
Rama Jois. ...(Interruotions ...

SHRI SHANTARAM LAXMAN NAK: He wants to respond. ... (dntarruptions). ..
MR. DEPUTY CHAIRMAN: To what? ... (Interruotions)...
SHRI SHANTARAM LAXMAN NAIK: To my submission. ... (dnterruptions ...

MR. DEPUTY CHAIBMAMN: Ma. | am nat allowing him. During Zera Hour no statement s made.

Your Zero Hour mertian is aver. | have called the next hon. Member. Mow | can’t go back.

DR. (SHRIMATD NAJMA A, HEPTULLA (Rajasthan): If the Minister concerned voluntarily
comes, you can’t stop.

MR. DEPUTY CHAIBMAMN: Immediately after the Zeroc Hour, if the Minister had volunteered, |
would have permitted him. When | have gone to some cther subject, it is not correct.
. (interruptions ... No. Let us not waste time. ...(nterruotions )... It is not advisable for the
Minister also.

Firing of rockets by Pakistan in the villages of Punjab

SHRI M. RAMA JOIS (Karnataka): Mr. Deputy Chairman, Sir, | am inviting the attention of the
House toa matter of serious concern for the security of the nation.
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